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FINAL ORDER NO.62584/2018  

 
Per : Ashok Jindal 

 
 Heard the parties. 

2. Considering the reasons for causing the delay in filing the 

appeal has been explained satisfactory. Therefore, delay is condoned 

and the appeal is taken up together for disposal. 

3. This appeal has been filed by the appellant against the order of 

the Deputy Commissioner, Central Tax, Ambala City.  Against the 

order of the Deputy Commissioner, the appeal lies with the 
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Commissioner (Appeals) and the appellant is required to seek 

alternative remedy before the Commissioner (Appeals) before coming 

to this Tribunal. 

4. In these circumstances, we hold that appeal is not maintainable 

before this Tribunal and the appellant is at liberty to approach for the 

appropriate remedy before the appropriate forum. 

5. The appeal is disposed of in above terms. 

(Dictated and pronounced in the court) 

 

(Devender Singh) 
Member (Technical) 

(Ashok Jindal) 
  Member (Judicial)  
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